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It is stated by the learned coure1 for 

the parties that erers passes by this Court In OA 601 of 1996 

n 18.02,1599 have already b3en comP,  lied with qua these retitie 

ners by the respondents and, threfere, nothing survives in these 

centemt petitions. 

In view of the Suimissions made by the lá. 

counsel. for the petitioners, we are nt inclined to ,roceed further 

in these contempt petitioners. Hence, notices issued to the 

repondeflts are hereby discharged and the contempt petitions 

skj 

stand disoSed of. No costs. 
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